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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 588/2025

IN THE MATTER OF:

Sanjay Sharan . . . . . . Applicant
Vs.

Ministry of Environment Forest and Climate Change . . . . . .Respondents

REPLY ON BEIIALF OF RESPONDENT NO. 3 CENTRAL POLLUTION

CONTROL BOARD (CPCB) i.e. RESPONDENT NO. 3

MOST RESPECTFULLY SHOWETH:

1. That the present affidavit is filed in reference to the Hon’ble National

Green Tribunal order dated 21.01.2026 in the instant matter i.e. Original

Application No. 588/2025 (hereinafter referred to as “OA”).

2. That, it is humbly submitted that CPCB has been constituted under Section

3 of the Water (Prevention and Control of Pollution) Act, 1974 (hereinafter

referred to as "Water Act, 1974"). It performs the functions under the

Water Act, 1974; The Air (Prevention and Control of Pollution) Act, 1981

(hereinafter referred to as " Air Act, 1981"), and The Environment

(Protection) Act, 1986 (hereinafter referred to as '’E(P) Act, 1986").

3. That at the outset, the Answering Respondent denies all claims,

contentions, allegations, and averments against Answering Respondent

OA, contrary to anything stated or submitted in this

OA may be deemed to have been accepted or admitted

spondent for want of a specific denial or on the ground

CB in the above

lly. Nothing in the

the Answering Re

R.L. Chaudhal
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of non-traverse, save any averment which has been expressly admitted

hereinafter

4. That in the Original Application, the applicant, inter alia, is seeking the

quashing of Notification No. GSR 465(E) dated 11.07.2025 issued by the

Mmrstry of Environment, Forest and Climate Change (MoEF&CC), Govt.

of India.

5. It is respectfblly submitted that the impugned Notification dated

11.07.2025 regarding the applicability of S02 emission standards in coal

or lignite based Thermal Power Plants (TPPs) has been issued by the

MoEF&CC in consideration of the recommendations of multiple scientific

studies, including assessment of ambient SO2 concentrations across the

country, through scientific institutions, as well as detailed assessment by

CPCB. This approach applies the precautionary principle for controlling

and abating air pollution in densely populated and other pollution-sensitive

areas, while also emphasizing on resource conservation by avoiding

additional consumption of water, auxiliary power, and limestone, and

avoiding the increase in carbon footprint/C02 emissions resulting from the

operation of deployed control measures, as well as the mining and

transportation of limestone required for these measures. Further, in all such

cases where SO2 emission standards are not being made applicable as per

the Notification dated 1 1.07.2025, the TPPs have been prescribed to ensure

compliance of stack height criteria notified vide notification no. GSR 742

(E) dated 30.08.1990, governing the SO2 emissions from TPPs to aid

dispersion of pollutants and mitigate environmental impacts. As per

Notification dated 11.07.2025, the time limits for compliance with the

p*qb 'oper
N.C.I of

W. No. 1513

rF
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prescribed SO2 emission standards by Category A, B, and C TPPs are up

to 3 1.12.2027, 31.12.2028, and 3 1.12.2029, respectively.

6. It is further submitted that the emission standards notified vide Notification

dated 07.12.2015 prescribed revised emission standards for Particulate

Matter (PM) and newly introduced emission standards for Sulphur dioxide

(S02), Oxides of Nitrogen (NOx), and Mercury (Hg) parameters, for TPPs

based on the TPP's commissioning period. The time limits for compliance

of the prescribed emission standards have been extended by MoEF&CC

through amendment notifications from time to time, considering the

representations received from the Ministry of Power regarding various

techno-economic and other unforeseen constraints faced by the

TPPs. Nevertheless, the TPPs shall ensure compliance with the prescribed

emission standards within the prescribed time limits, failing which non-

compliant TPP units shall be liable for imposition of environmental

compensation as per the provisions of the said notification.

PARA-WISE REPLY: -

7. That the averments made in Para 1 regarding the Notification No. GSR

465(E) dated 11.07.2025 issued by MoEF&CC and related PIL before the

Hon’ble Supreme Court of India in the matter. It is respectfully submitted

that these averments are suitably replied in the succeeding paragraphs.

8. That the averments made in Para 2 & 3 are related to the Applicant and

introduction to respondents, and do not require any response from this

We
&E.T. of tb
Regd. No. 1513

rF

respondent.
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9. That the averments made in Para 4 are related to SO2 emission from

Thermal Power Plants (TPPs) and legal matters before Hon’ble NGT

regarding air pollution. It is respectfully submitted that the emission

standards, including for parameter SO2 in Thermal Power Plants, have been

notified by MoEF&CC vide Notification dated 07.12.2015, and its

amendments vide Notification dated 3 1 .03.2021, 05.09.2022, 30. 12.2024,

and 11.07.2025. The copy of the Notification and its amendments are

attached as Annexure-A

10. That the averments made in Para 1 to 6 under Fact of the Case are related

to the introduction of the applicant and the various provisions of the

Environment (Protection) Amendment Rules, notified by MoEF&CC, and

therefore do not need any specific response from this answering

respondent.

11. That the averments made in Para 7 under Fact of the Case are related to the

condition of distance criteria of plant located within a 10 km radius of

NCR/cities having Million Plus Population/Critically Polluted Areas/Non-

Attainment Cities as per the MoEF&CC notification dated 1 1.07.2025. It

is respectfully submitted that the said distance criteria of the plant located

a 10 km radius have been prescribed vide MoEF&CC Notifications

31.03.2021, 05.09.2022, 30.12.2024, and 11.07.2025, and therefore

not need any specific response from this answering respondent.

F thin

ltedi.C.T. of Delhi

MOd. No. 151

12. That the averments made in Para 8 under Fact of the Case are related to a

particular chapter of the CAG Report on Performance Audit of Air

Pollution Control by the Government of Gujarat, published in 202 1, about

air pollution from thermal power plants and related to categorization of
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thermal power plants under highly polluting industries by CPC:B. It is

respectfully submitted that as per the classification of industrial sectors

prescribed by CPCB (prescribing Red, Orange, Green, White, and Blue

categories of industrial sectors) based on their potential to pollute the

environment, the coal or lignite based Thermal Power Plants (TPPs) are

classified under “Red category”. Further, the MoEF&CC, vide notification

dated 07.12.2015, has also prescribed revised emission standards for

Particulate Matter (PM) and newly introduced emission standards for

Sulphur dioxide (S02), Oxides of Nitrogen (NOx), and Mercury (Hg)

parameters, for TPPs based on the TPP's commissioning period. The

prescribed emission standards of other than S02 emission parameters (i.e.

PM, NOx, and Hg) are effective w.e.f. 31.12.2022, 31.12.2023, and

31.12.2024 for Category A, B, and C TPPs, respectively. Whereas, the

prescribed S02 emission standards/norms shall be effective w.e.f

31.12.2027, 31.12.2028, and 31.12.2029 for Category A, B, and C TPPs,

respectively. The enforcement of these standards shall control the

emissions from TPPs into the atmosphere. Furthermore, Thermal Power

Plants (TPPs) are regulated through grant of Consent to Establish (CTE)

and/or Consent to Operate (CTO) by the concerned SPCBs/PCCs under the

Water Act and the Air Act, under which periodic monitoring and

inspections of industries are conducted by the concerned SPCBs/PCCs to

check and ensure compliance of the conditions prescribed in CTE/CTO.

13. That the averments made in Para 9 under Fact of the Case are related to the

Centre for Research on Energy and Clean Air (CREA) study dated

15.11.2015 regarding S02 emissions from TPPs in Delhi-NCR region. It

respectfully submitted that the emission standards, including for

SO2 in Thermal Power Plants, have been notified by MoEF&CC

Notification dated 07.12.2015, and its amendments vide Notification

leterN.C.T. of Del

ReDd. No. 1513

OF
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dated 31 .03.2021, 05.09.2022, 30.12.2024. and 11.07.2025. It is relevant

to mention that as per the MoEF&CC’s Notification dated 1 1.07.2025, the

compliance of prescribed S02 emission standards is mandatory for the

non-retiring Category ’A' Thermal Power Plants (TPPs), including TPPs

located within 10 km radius of NCR. Further, the time limit prescribed for

compliance of the prescribed S02 emission standards has also been made

more stringent for Category 'A' TPPs (up to 31.12.2027) than the time

limits prescribed to Category ’B' (up to 31.12.2028) and 'C' (up to

31.12.2029) TPPs. As provided earlier, a copy of the aforesaid Notification

and its amendments are attached as Annexure-A.

14. That the averments made in Para 10 under Fact of the Case are related to

directions dated 16.04.2018 issued by CPCB under Section 5 of the

Environment (Protection) Act, 1986, for Captive Power Plants in Tamil

Nadu regarding compliance of emission standards notified in Environment

Protection Rules Amendment Notification dated 07.12.2015. It is

respectfully submitted that the said directions were issued to Captive

Power Plants (CPPs) located in various States/UTs of the country based on

the list of CPPs received by CPCB from the concerned State Pollution

Control Board (SPCB)/Pollution Control Committee(PCC), for ensuring

compliance with the prescribed emission standards, as notified by

MoEF&CC vide Notification dated 07. 12.20 15. Subsequent to the issuance

of said directions by CPCB, MoEF&CC has issued amendment

Notifications dated 31.03.2021, 05.09.2022, 30.12.2024, and 11.07.2025

regarding extension of timelines for compliance of emission standards in

R.L.
N.C.T. of Dd

++
Regd. No. 1513
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15. That the avennents made in Para 1 1 under the Facts of the Case are related

to the Office Memorandum dated 19.11.2018 of MoEF&CC regarding

standardization of conditions in the Environmental Clearance for Thermal

Power Plants on FGD system and to meet SO2 emission standards, and do

not require any response from this answering respondent. The copy of the

Office Memorandum is attached as Annexure-B.

16. That the averments made in para 12 &13 are related to a health aspect of

air pollution. It is humbly submitted that air pollution is one of the factors

affecting respiratory ailments and associated diseases. Health effects of air

pollution are a synergistic manifestation of factors, which include food

habits, occupational habits, socio-economic status, medical history,

immunity, heredity, etc., of the individuals.

17. That the averments made in Para 14 are related to "The Energy and

Resources Institute" (TERI) analysis, mentioning that one of the major

sources of air pollution in India is the coal-fired power generation. In this

it is humbly submitted that the details of the measures taken to

emissions from thermal power plants stated under Para 12 above

F reiterated and not repeated for the sake of brevity.

)gard,YP

i.C.T. of

Regd. No. 1

rF
the averments made in Para 15 are related to a report of the Centre for

Financial Accountability (CFA) alleging that the said report highlights

that 14 out of 15 top SO2 emission hotspots from coal/power generation

industry across the world are in India. In this regard, it is humbly submitted

that the applicant's claim/statement is factually incorrect and misrepresents

the data highlighted in the cited report of CFA. The cited report of Centre

for Financial Accountability (CFA) outlines thermal power plants as being

7
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'’marked with a high rate of' Cal'bon. Stllp trl Ir oxide, Nitl'ogen, particulate

Ill after em issions'’ however, it does not include a global ranking of SO2

emission hotspots. As regards measures taken to control emissions from

thermal power plants, the statements made under Para 12 above are

reiterated and not repeated for the sake of brevity.

19. That the averments made in Para 16 under the Facts of the Case are related

to an advisory issued by the Central Electricity Authority (CEA) on FGD

technology selection, hence requires no comments from this answering

respondent and may suitably be answered by the concerned respondent.

20. That the averments made in Para 17 and 19 under the Facts of the Case are

related to the status of implementation of SO2 emission control

measures/FGD to comply with the prescribed SO2 emission standards and

the SO2 emission concentration by different TPPs (with and without

FGD) across the country, which was provided by the Ministry of Power in

the Rajya Sabha in response to a question. The applicant has raised

concerns about the concentration of SO2 emission from TPPs without

FGD. In this regard, it is humbly submitted that emission standards

prescribed by the MoEF&CC vide notification dated 07.12.2015 shall be

complied with by the thermal power plants within the prescribed time

As per the MoEF&CC's Notification dated 11.07.2025, the time

for compliance with the prescribed S02 norms by Category A, B,

C TPPs are up to 3 1 . 12.2027, 3 1 . 12.2028 and 3 1.12.2029, respectively.

Further, in reference to the applicability of S02 emission standards

amended vide MoEF&CC's notification dated 11.07.2025, it is humbly

submitted that the said review of the S02 emission standards has been

done by the Central Government based on recommendations of multiple

its

lihits
+

td

RL. ChaI
N.C.T. of Delhi

+
Regd. No. 1513
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scientific studies and expert organizations, which have been outlined under

Para 5 above, and are not being reiterated here for the sake of brevity.

21. That the averments made in Para 18 under the Facts of the Case relate to a

specific condition given by MoEF&CC in prior Environmental Clearance

to Haryana Power Generation Corporation Limited dated 20.01.2025. It is

respectfully submitted that Environmental Clearance for Expansion of

existing 2x300 MW coal based thermal power unit by installing lx800

MW supercritical unit at "Deen Bandhu Chhotu Ram Thermal Power Plant

(DCRTPP) by M/s. Haryana Power Generation Corporation Limited,

Tehsil Jagadhri, District Yamuna Nagar, Haryana was granted by

MoEF&CC on 20.01.2025, hence requires no comments from this

answering respondent and may suitably be answered by the concerned

respondent.

22. That the averments made in Para 20 under the Facts of the Case are related

to information on the FGD technology provider. In this regard, it is

respectfully submitted that the MoEF&CC Notification dated 11.07.2025

has been issued with due consideration and examination of all relevant

and accordingly, timelines have been prescribed for the

of Sulphur dioxide standards in thermal power plants.R.L. Cl ?p\li,,bility
N.C.T. of Delt
Regd. No. 1513

rF the averments made in Para 21 under the Facts of the Case are related

to a newspaper report regarding the halting of FGD systems at NTPC

Singrauli (Uttar Pradesh), a Category 'C' TPP, and may be suitably

answered by the concerned respondent.

9
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24. That the averments made in Para 22 under the Facts of the Case are related

to the applicant challenging the MoEF&CC Notification No. G.S.R.

465(E) dated 1 1.07.2025 under Article 32 of the Constitution of India and

seeking appropriate directions and writs and which is under consideration

before this Hon’ble Tribunal for adjudication.

25. That with respect to averments made in the OA under the heading

'Grounds’ and 'Interim Relief , it is humbly submitted that the submissions

made in the preceding paragraphs of this reply are reiterated and are not

repeated herein for the sake of brevity.

26.No comments are offered by the answering respondent herein over the

averments made in paragraphs under the heading 'Limitation’ and

' Jurisdiction’ clause of the OA.

27. That, in view of the above, it is most respectfully prayed that this Hon’ble

National Green Tribunal may be pleased to take this affidavit on record

and pass such order(s)/direction(s) as may be deemed just and proper in the

facts and circumstances of the case. This Answering respondent i.e. CPCB,

shall abide by the order(s) or direction(s) passed by this Hon’ble Tribunal

in the instant OA

R.L. (haudha-v
N C.T. of Dell

1 Sl 3

(b) F

Q. c;$
Prasoon Gargava

Scientist 'F’
Central Pollution Control Board

24.06.2026
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINICIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 588/2025

IN THE MATTER OF:

Sanjay Sharan
Vs.

Ministry of Environment Forest and Climate Change

. . . . . . Applicant

. . . . . .Respondents

AFFIDAVIT

I, Prasoon Gargava, in the capacity of Scientist 'F’ having office at Parivesh

Bhawan, Central Pollution Control Board (CPCB), East Arjun Nagar, Delhi, the

Respondent No. 3, do hereby solemnly affirm and sincerely state as follows: -

1. That I, the deponent herein, is well conversant with the facts and

circumstances of the present case on the basis of the information derived

from the official records, and hence, I am competent to verify, sign and

swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present

affidavit.

3. That the accompanying reply has been drafted and filed under my

instructions, the contents thereof are true and correct on the basis of the

record maintained during ordinary course of business of CPCB and

available records and documents and the contents of the same are read over

and explained to me and are not repeated herein for the sake of brevity.

(@
FgfRt R+P

DEPONENT
vw vnh / Prasoon Gargava
jgf\6'v @ rwl rIP(al{A.#.])/SdgW'F& CIIdad Hnd {IN:'II)

#%lnWT ndwine
Central Poll[ltion Control Board
(iziiwl, md qaqTjqfildqt5mq. mn mm)
(WO Environment, Forest & Climate Change. Govt. of India)

LIRaII mn. Wf a# nn, ft6d\–llo032
Parivesh Bhawan. East Anun Nagar, Delhi-1 10032

N.C.T. of

fWd. No. 1513
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VERIFICATION

I, Prasoon Gargava, working as Scientist 'F’ in Central Pollution Control

Board, Parivesh Bha\van, East Arjun Nagar, Delhi-1 10032, the Respondent

No. 3, herein do hereby verify that the contents above are true and correct to

the best of my knowledge, information and belief.

v,rin,d ,t D,Ihi ,. thi, th, ..... d,y ,f.?. .4 . JUN, WG.

RL. Chau
N.C.T. of

t \ Regd. No. 1513 / t

DEPONENT

uxa nnI / Prasoon Gargava
bfb 'TF qi wmvlq (a{AdHI) /Sci$$st'F& [IHs ind Hud I
aRaw Vq3uT n+wr aa
Central Pollution Control Board
(WtqWI, md qUqljqfjqfq+XIW, qin ww)
(M/o Environment, Forest & Climate Change, Govt. of India)

vR&vr vw, Wf 31+ nn. fm\-llo032
Parivesh Bhawan. East Arjun Nagar. Delhi-1 1 0032

ATF,ES TED

]:::::::n+ B It?q::hE IIIF

24 JUN 2026
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5113 GI/2015 (1)  
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vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 

PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 

PUBLISHED BY AUTHORITY 

la-  2620] ubZ fnYyh] eaxyokj] fnlEcj 8] 2015@vxzgk;.k 17] 1937   
No. 2620] NEW DELHI, TUESDAY, DECEMBER 8, 2015/AGRAHAYANA 17, 1937  पया�वरणपया�वरणपया�वरणपया�वरण, , , , वनवनवनवन    औरऔरऔरऔर    जलवायुजलवायुजलवायुजलवायु    प�रवत�नप�रवत�नप�रवत�नप�रवत�न    मं
ालयमं
ालयमं
ालयमं
ालय    अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना नई �द�ली, 7 �दस� बर, 2015 काकाकाका....आआआआ. . . . 3305330533053305((((अअअअ))))....———— क� �ीय सरकार, पया�वरण (संर�ण) अिधिनयम, 1986 (1986 का 29) क� धारा 6 और धारा 25 �ारा �द� त शि� तय� का �योग करते #ए पया�वरण (संर�ण) िनयम, 1986 का और संशोधन करन ेके िलए िन� निलिखत िनयम बनाती ह,ै अथा�त् :—  1111....(1) इन िनयम� का संि�+ त नाम पया�वरण (संर�ण) संशोधन िनयम, 2015 ह ै।     (2) ये उनके राजप. म� �काशन क� तारीख को �वृ� त ह�गे ।  2222. . . . पया�वरण (सरं�ण) िनयम, 1986 क� अनुसूची 1 म�,—  (क) 6म सं. 5 और उसस े संबिंधत �िवि8 टय� के : थान पर िन� निलिखत 6म सं. और �िवि8 टया ंअंत:: थािपत क� जाएगंी, अथा�त् :— �म सं�म सं�म सं�म सं. . . .     उ�ोग उ�ोग उ�ोग उ�ोग     मापदडं मापदडं मापदडं मापदडं     मानक मानक मानक मानक     1111    2222    3333    4444    5555कककक    ताप िव�तु सयं
ं ताप िव�तु सयं
ं ताप िव�तु सयं
ं ताप िव�तु सयं
ं ((((जल उपभोग सीमाजल उपभोग सीमाजल उपभोग सीमाजल उपभोग सीमा) ) ) )     जल उपभोग जल उपभोग जल उपभोग जल उपभोग     I. एक बार शीतलन (ओटीसी) के मा; यम से सभी संयं. शीतलन टावर� (सीटी) को �ित8 ठािपत कर�ग ेऔर अिधसूचना क� तारीख से दो वष� क� अविध के भीतर अिधकतम 3.5m3/MWh के िविन>द8 ट जल उपभोग को हािसल कर�गे ।  
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2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] II. सभी िव@मान सीटी-आधाBरत संयं. 3.5m3/MWh इस अिधसूचना के �काशन क� तारीख से दो वष� के भीतर अिधकतम 3.5m3/MWh तक के िविन>द8 ट जल उपभोग को कम कर�गे ।  III. जनवरी, 2017 के पC चात् �ित8 ठािपत �कए जाने वाले नए संयं. अिधकतम 2.5 m3/MWh तक के िविन�द8 ट जल उपभोग को पूरा कर�गे और शूDय जल दEु य�य को हािसल कर�गे ।  (ख) 6म सं. 25 और उसस े सबंंिधत �िवि8 टय� के पC चात् िन� निलिखत 6म सं. और �िवि8 टयां रखी जाएगंी, अथा�त् :—  �म सं�म सं�म सं�म सं. . . .     उ�ोग उ�ोग उ�ोग उ�ोग     मापदडं मापदडं मापदडं मापदडं     मानक मानक मानक मानक     1111    2222    3333    4444            िवव� त पदाथ�   100 mg/Nm3    स� फर डायो� साइड( SO2)  600 mg/Nm3 (500 मेगावाट से कम �मता क� इकाईय� से लघु इकाईया)ं 200 mg/Nm3 (500 मेगावाट और उसस ेअिधक �मता क� इकाईयां)    नाइJोजन के आ� साइड (NOx) 300 mg/Nm3    पारा (Hg) 0.03 mg/Nm3 (500 मेगावाट और उससे अिधक �मता क� इकाईयां)    1 जनवरी, 2003 के पC चात् 31 �दसंबर, 2016* तक �ित8 ठािपत टीपीपी (इकाईयां)     िवव� त पदाथ�   50 mg/Nm3    स� फर डायो� साइड  (SO2)  600 mg/Nm3 (500 मेगावाट से कम �मता क� इकाईय� से लघु इकाईया)ं 200 mg/Nm3 (500 मेगावाट और उसस ेअिधक �मता क� इकाईयां)    नाइJोजन के आ� साइड  (NOx) 300 mg/Nm3 पारा ( Hg) 0.03 mg/Nm3    1 जनवरी, 2017** से �ित8 ठािपत टीपीपी (इकाईयां)     िवव� त पदाथ� 30 mg/Nm3    स� फर डायो� साइड  (SO2) 100 mg/Nm3    नाइJोजन के आ� साइड  100 mg/Nm3    
14
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 (NOx) पारा ( Hg) 0.03  mg/Nm3    * टीपीपी (इकाईयां) इस अिधसूचना के �काशन क� तारीख से दो वष� के भीतर         पBरसीमाK को पूरा कर�गी ।         ** इसके अंतग�त सभी टीपीपी (इकाईयां) हL, िजD ह� पया�वरणीय िनकासी �दान क� गई ह ैऔर संिनमा�ण के अधीन ह ै।  [फा.    सं. � यू-15017/40/2007-सीपीडN � य]ू  डा. रािशद हसन, सलाहकार �ट� प�ट� प�ट� प�ट� पण ण ण ण ::::---- मूल िनयम भारत के राजप., असाधारण, भाग  II, खंड 3, उपखंड (ii) म� सं. का.आ. 844(अ) 19 नवबंर, 1986 �ारा �कािशत �कए गए थे और उनका पC चातवतO का.आ. 433(अ) तारीख 18 अ�ैल, 1987 ;  सा.का.िन 176(अ) तारीख 2 अ�ैल, 1996;  सा.का.िन. 97 (अ), तारीख 18 फ़रवरी, 2009 ; सा.का.िन 149(अ) तारीख 4 माच�, 2009 ; सा.का.िन. 543(अ) तारीख 22 जुलाई, 2009 ; सा.का.िन. 739(अ) तारीख 9 िसत� बर, 2010 ; सा.का.िन. 809(अ) तारीख 4 अ�टूबर, 2010, सा.का.िन. 215(अ) तारीख 15 माच�, 2011 ; सा.का.िन. 221(अ) तारीख 18 माच�, 2011 ; सा.का.िन. 354(अ) तारीख 2 मई, 2011 ; सा.का.िन. 424(अ) तारीख 1 जून, 2011 ; सा.का.िन. 446(अ) तारीख 13 जून, 2011 ; सा.का.िन. 152(अ) तारीख 16 माच�, 2012 ; सा.का.िन. 266(अ) तारीख 30 माच�, 2012 ; सा.का.िन. 277(अ) तारीख 31 माच�, 2012; सा.का.िन. 820(अ) तारीख 9 नव�बर, 2012 ; सा.का.िन. 176(अ) तारीख 18 माच�, 2013 ; सा.का.िन. 535(अ) तारीख 7 अग:त, 2013 ; सा.का.िन. 771(अ) तारीख 11 �दस�बर, 2013 ; सा.का.िन. 2(अ) तारीख 2 जनवरी, 2014 ; सा.का.िन. 229(अ) तारीख 28 माच�, 2014 ; सा.का.िन. 232(अ) तारीख 31 माच�, 2014 ; सा.का.िन. 325(अ) तारीख 7 मई, 2014, सा.का.िन. 612(अ) तारीख 25 अग:त, 2014 और अिDतम संशोधन सा.का.िन. 789(अ) तारीख 11 नव�बर, 2014 �कया गया था ।   
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 7th December, 2015 

S.O. 3305(E).— In exercise of the powers conferred by sections 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to 

amend the Environment (Protection) Rules, 1986, namely:— 

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2015. 

    (2) They shall come into force on the date of their publication in the Official Gazette. 

2.  In the Environment (Protection) Rules, 1986, in Schedule – I, -  

 (a) after serial number 5 and entries relating thereto, the following serial number and entries shall be 

inserted, namely:— 

Sr. No. Industry Parameter Standards 

1 2 3 4 

“5A. Thermal Power 

Plant (Water 

consumption limit) 

Water 

consumption 

I. All plants with Once Through Cooling (OTC) 

shall install Cooling Tower (CT) and 

achieve specific water consumption upto 

maximum of 3.5m3/MWh within  a period 
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of  two years from the date of publication 

of this  notification. 

II. All existing CT-based plants reduce specific 

water consumption upto maximum of 

3.5m
3
/MWh within a period of two years from 

the date of publication of this notification. 

III. New plants to be installed after 1
st
  January, 

2017 shall have to meet specific water 

consumption upto maximum of 2.5 m3/MWh 

and achieve zero waste water discharged”; 

(b) for serial number 25, and the entries related thereto, the following serial number and entries 
shall be substituted, namely:- 

Sr. No. Industry Parameter Standards 

1 2 3 4 

“25. Thermal 
Power Plant 

TPPs ( units) installed before 31st December, 2003* 

Particulate Matter  100 mg/Nm3 

Sulphur Dioxide ( SO2) 

 

600 mg/Nm3 (Units Smaller than 500MW 
capacity units) 

200 mg/Nm3 (for units having capacity of  
500MW and above) 

Oxides of Nitrogen  ( NOx) 600 mg/Nm3 

Mercury ( Hg) 0.03 mg/Nm3(for units having capacity of  
500MW and above) 

TPPs ( units)  installed after 1st January,2003, upto 31st December, 2016* 

Particulate Matter  50 mg/Nm3 

Sulphur Dioxide (SO2) 

 

600 mg/Nm3 (Units Smaller than 500MW 
capacity units) 

200 mg/Nm3 (for units having capacity of  
500MW and above) 

Oxides of Nitrogen  ( NOx) 300 mg/Nm3 

Mercury ( Hg) 0.03 mg/Nm3 

TPPs ( units) to be installed from 1st January, 2017** 

Particulate Matter  30 mg/Nm3 

Sulphur Dioxide (SO2) 100 mg/Nm3 

Oxides of Nitrogen  ( NOx) 100 mg/Nm3 

Mercury ( Hg) 0.03 mg/Nm3 

*TPPs (units) shall meet the limits within two years from date of publication of this notification. 
       **Includes all the TPPs (units) which have been accorded environmental clearance and are    under 

construction”. 

[F. No. Q-15017/40/2007-CPW] 

Dr. RASHID HASAN, Advisor  
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Note: - The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (i) vide number S.O. 844(E), dated the 19
th
 November, 1986 and subsequently amended 

vide the following  notifications:—  

S.O. 433(E), dated 18th April 1987; G.S.R. 176(E) dated 2nd April, 1996; G.S.R. 97(E), dated the 

 18
th
 February, 2009; G.S.R. 149(E), dated the 4

th
 March , 2009; G.S.R. 543(E), dated 22

nd
 July, 

2009; G.S.R. 739(E), dated the 9th September, 2010; G.S.R. 809(E), dated, the 4th October, 2010, 

G.S.R. 215(E), dated the 15th March, 2011; G.S.R. 221(E), dated the 18th March, 2011; 

G.S.R. 354(E), dated the 2
nd

 May, 2011; G.S.R. 424(E), dated the 1
st
 June, 2011; G.S.R. 446(E), 

dated the 13th June, 2011; G.S.R. 152(E), dated the 16th March, 2012; G.S.R. 266(E), dated 

the 30th March, 2012; and G.S.R. 277(E), dated the 31st March, 2012; and G.S.R. 820(E), dated 

the 9
th
 November, 2012; G.S.R. 176(E), dated the 18

th
 March, 2013; G.S.R. 535(E), dated the 

7th August, 2013; G.S.R. 771(E), dated the 11th December, 2013; G.S.R. 2(E), dated the 2nd January, 

2014; G.S.R. 229(E), dated the 28th March, 2014; G.S.R. 232(E), dated the 31st March, 2014;  

G.S.R.  325(E), dated the 07
th
 May, 2014, G.S.R. 612,(E), dated the 25

th
 August, 2014 and lastly 

amended vide notification G.S.R. 789(E), dated 11th November, 2014. 
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la-  590] ubZ fnYyh] lkseokj] ekpZ 7] 2016@iQkYxqu 17] 1937   
No. 590] NEW DELHI,  MONDAY,  MARCH  7,  2016/ PHALGUNA 17 , 1937  

पया�वरण, वन 

पया�वरण, वन पया�वरण, वन 

पया�वरण, वन और

औरऔर

और 

  

 जलवाय ुप�रवत�न म�ंालय

जलवाय ुप�रवत�न म�ंालयजलवाय ुप�रवत�न म�ंालय

जलवाय ुप�रवत�न म�ंालय 

शिु�प�

शिु�प�शिु�प�

शिु�प� 

नई �द�ली, 7 माच
, 2016 

का.आ. 

का.आ. का.आ. 

का.आ. 682

682682

682(अ)

(अ)(अ)

(अ).—भारत के राजप� म� �कािशत पया
वरण, वन और जलवाय ु प�रवत
न मं�ालय क  

अिधसूचना सा.का.िन. 3305(अ) तारीख 7 �दसबंर, 2015 (ारा अिधसूिचत पया
वरण (संर-ण) संशोधन िनयम, 

2015 के अंतग
त आने वाली नीचे उि�लिखत �िवि4य5 को िन6 पढ़�: 

1. पृ: सं. 2, <म सं. 25, पंि= सं. 2 के नीचे सारणी म� >त?भ 3 और 4 म� “31 �दसबंर

�दसबंर�दसबंर

�दसबंर, 2003 से

ससेे

स ेपहले

पहलेपहले

पहले 

स�ंथािपत

स�ंथािपतस�ंथािपत

स�ंथािपत टीपीपी

टीपीपीटीपीपी

टीपीपी (इकाईयां

इकाईयांइकाईयां

इकाईया)ं”

””

” 

2. पृ: सं. 2, <म सं. 25, पंि= सं. 6 क  सारणी के >त?भ 4 म� “300 mg/Nm

3

” के >थान पर “600 

mg/Nm

3

” पढ़�  

3. पृ: सं. 2, <म सं. 25, पंि= सं. 8 क  सारणी के >त?भ 3 और 4 म� “1 जनवरी, 2003”  के >थान पर  

“1 

  

 जनवरी

जनवरीजनवरी

जनवरी, 2004” पढ़� 

[फा.सं. Bयू.15017/40/2007-सीपीडD�य]ू 

डा. रािशद हसन, सलाहकार  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

CORRIGENDUM 

New Delhi, the 7th March, 2016 

S.O. 682(E).—In the notification of the Government of India in the Ministry of Environment, Forest 

and Climate Change vide number S.O. 3305(E), dated the 7
th
 December, 2015, published in the Gazette of 

India, Part II, Section 3, Sub-section (ii), in page 4, in the Table, against serial number 25, for “1
st
 January, 

2003” substitute “1st January, 2004”. 

[F.No. Q-15017/40/2007-CPW] 

Dr. RASHID HASAN, Advisor 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION  

New Delhi, the 28th June, 2018 

 G.S.R. 593 (E).—Whereas, a draft notification, for Thermal Power Plants was published in the

Gazette of India, Extraordinary, vide notification of the Government of India in the erstwhile Ministry of

Environment, Forest and Climate Change number G.S.R. 3337(E), dated the 16th October, 2017, inviting

objections and suggestions from all persons likely to be affected thereby within a period of sixty days from the

dated on which copies of the Gazette containing the said notification were made available to the public; 

 

And Whereas, copies of the Gazette were made available to the public on the 16th October, 2017;

And Whereas, all objections and suggestions received from all persons and stakeholders in response to 

the draft notification have been duly considered by the Central Government; 

 

Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules,

1986, the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely:- 

1.  (1) These rules may be called the Environment (Protection) Amendment Rules, 2018.  

(2) They shall come into force on the date of their publication in the Official Gazette.  

2. In the Environment (Protection) Rules, 1986, in Schedule-I,-

(a) against serial number 5A, in column 4, for item III, the following item shall be substituted,

namely:-

“III. Specific water consumption shall not exceed maximum of 3.0 m3/MWh for new plants installed

after the 1
st
 January, 2017 and these plants shall also achieve zero waste water discharge.”; 

 

(b) after serial number 5A and the entries relating thereto, the following serial number and entries 

shall be inserted, namely:- 

 

Sl. No. Industry Parameter Standards 

1 2 3 4  

“5B. Thermal Power Plant (water

consumption limit) 

using sea water

Water consumption Items I to III in column 4 in serial number

5A above shall not be applicable to the 

Thermal Power Plants using sea water”;  

(c) in serial number 25, the following Note shall be inserted, namely:— 

 

“Note: All monitored values for SO2, NOx and Particulate Matter shall be corrected to 6% Oxygen,

on dry basis”; 

(d) after serial number 33 and the entries relating thereto, the following serial number and entries

shall be inserted, namely:— 

Sl. No. Industry Parameter Standards 

1 2 3 4  
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“33A. Thermal Power

Plants with wet 

Flue Gas  

Desulphurization 

(FGD)

Stack

Height/Limit in

Meters 

Power generation capacity:
-

 100 MW and above      H=6.902(QX0.277)0.555

                              or 

                             100 m minimum  
- Less than 100 MW H=6.902(QX0.277)0.555 

or

                         30 m whichever is more”;

Q = Emission rate of SO2 in kg/hr*

H = Physical stack height in meter 

*total of the all Unit’s connected to stack 

Note: These standards shall apply to coal / lignite

based Thermal Power Plants.”.

 

 

[F. No. Q-15017/40/2007-CPW]

DR. A. SENTHIL VEL, Scientist ‘G’ 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section

(i) vide number S.O. 844 (E), dated the 19
th

November, 1986 and last amended vide notification number

G.S.R. 263(E), dated the 22nd March, 2018. 
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असाधारण  
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PART II—Section 3—Sub-section (i) 

ᮧािधकार स ेᮧकािशत 

PUBLISHED BY AUTHORITY 

 
 

पयाᭅवरण, वन और जलवाय ुपᳯरवतᭅन मंᮢ ालय 

अिधसचूना 

नई ᳰद᭨ली, 19 अ᭍ तूबर, 2020 

सा.का.िन. 662(अ).—कᱶ ᮤीय सरकार, पयाᭅवरण (संरᭃण) अिधिनयम, 1986 (1986 का 29) कᳱ धारा 6 और 
धारा 25 ᳇ारा ᮧद᭜ त शि᭍ तयᲂ का ᮧयोग करत े ᱟए पयाᭅवरण (संरᭃण) िनयम, 1986 का और संशोधन करन े के िलए 
िन᭥ निलिखत िनयम बनाती ह,ै अथाᭅत ्:--  

1.(1) इन िनयमᲂ का संिᭃ᭡ त नाम पयाᭅवरण (संरᭃण) संशोधन िनयम, 2020 ह ै।  

   (2) य ेउनके राजपᮢ मᱶ ᮧकाशन कᳱ तारीख को ᮧव᭜ृ त हᲂग े।  

2. पयाᭅवरण (संरᭃण) िनयम, 1986 कᳱ अनुसूची 1 मᱶ,--  

 ᮓ. सं. 25 के सामने, “जनवरी, 2003 के प᭫ चात ्31 ᳰदसंबर, 2016 तक ᮧित᭬ ठािपत टीपीपी (इकाईया)ं”, शीषᭅ के अधीन,  

नाइᮝोजन के आ᭍ साइड (NOx) के संबंध मᱶ, “ 300 mg/Nm3”, अंकᲂ और अᭃरᲂ के ᭭ थान पर, ᭭ तंभ 4 मᱶ,  
“450 mg/Nm3”, अंक और अᭃर रखे जाएंग े।  

                                                    [फा.सं. ᭍ य-ू15017/40/2007-सीपीड᭣ ᭨ य]ू 

 िजगमेत ट᭍ पा, संय᭍ु त सिचव 

 

स.ं  540] नई ᳰद᭨ली, बृह᭭ पितवार, अ᭍ तबूर 22, 2020/आि᭫ वन 30, 1942  
No.  540] NEW DELHI, THURSDAY, OCTOBER 22, 2020/ASVINA  30, 1942  

सी.जी.-डी.एल.-अ.-22102020-222659
CG-DL-E-22102020-222659
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ᳯट᭡ पण : —मूल िनयम भारत के राजपᮢ, असाधारण, भाग II, खंड 3, उपखडं (ii) मᱶ सं. का.आ. 844(अ) 
19 नवंबर, 1986 ᳇ारा ᮧकािशत ᳰकए गए थ े और उनका अंितम संशोधन अिधसूचना सा.का.िन. 48 (अ), तारीख 24 
जनवरी, 2020 ᳇ारा ᳰकया गया । 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

 NOTIFICATION 

New Delhi, the 19th October, 2020 

G.S.R. 662(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) 
Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment 
(Protection) Rules, 1986, namely:— 

1.   (1) These rules may be called the Environment (Protection) Amendment Rules, 2020. 

      (2) They shall come into force on the date of their publication in the Official Gazette. 

2.   In the Environment (Protection) Rules, 1986, in Schedule – I, - 

 

against S. No. 25, under the heading “TPPs (units) installed after 1st January, 2003, upto 31st December, 2016”, in 
respect of Oxides of Nitrogen (NOx), for figure and letters “300 mg/Nm3” in column 4, the figure and letters  
“450 mg/Nm3” shall be substituted.   

 [F. No. Q-15017/40/2007-CPW] 

JIGMET TAKPA, Joint Secretary 

 Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) 
vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 48(E), dated the 
24th January, 2020. 
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पयाावरण, वन और जलवाय ुपररवतान मतं्रालय 

ऄजधसचूना 

नइ ददल्ली, 31 माचा, 2021 

सा.का.जन. 243(ऄ).—केन्द्रीय सरकार, पयाावरण (संरक्षण) ऄजधजनयम, 1986 (1986 का 29) की धारा 3, 

धारा 6 और धारा 25 द्वारा प्रदत्त िजियों का प्रयोग करत ेहुए, पयाावरण (संरक्षण) जनयम, 1986 का और संिोधन करन े

के जलए जनम्नजलजखत जनयम बनाती ह,ै ऄथाात ्:- 

1. (1)  आन जनयमों का संजक्षप्त नाम पयाावरण (संरक्षण) संिोधन जनयम, 2021 ह ै। 

(2)  ये जनयम राजपत्र में प्रकािन की तारीख को प्रवृत्त होंगे । 

2. पयाावरण (संरक्षण) जनयम, 1986 की ऄनुसूची-1, के क्रम संखयांक 25 में, “*टीपीपी (आकाइयां) आस 

ऄजधसूचना के प्रकािन की तारीख से दो वर्ा के भीतर सीमाओं को परूा करेंगी”, ऄक्षरों, कोष्ठकों और िब्दों के स्ट्थान पर, 

जनम्नजलजखत रखा जाएगा, ऄथाात् :- 

“*(i) पयाावरण, वन और जलवायु पररवतान मंत्रालय, जवदु्यत मंत्रालय, केन्द्रीय जवदु्यत प्राजधकरण (सीइए) और 

केन्द्रीय प्रदरू्ण जनयंत्रण बोडा के प्रजतजनजधयों से जमलकर बन ेकाया बल का गठन केन्द्रीय प्रदरू्ण जनयंत्रण बोडा (सीपीसीबी) 

द्वारा सारणी-1 में यथाजवजनर्ददष्ट तीन प्रवगों में सारणी-1 के स्ट्तंभ (4) में यथाजवजनर्ददष्ट समय सीमा के भीतर ईत्सजान 

मानदंडों के ऄनुरुप होने के जलए ईनकी ऄवजस्ट्थजत के अधार पर तापीय जवदु्यत संयत्रों के प्रवगीकरण हतेु दकया जाएगा, 

ऄथाात ्:- 

 

स.ं    192] नइ ददल्ली, बृहस्ट् पजतवार, ऄप्रैल 1, 2021/चतै्र 11, 1943  

No.  192] NEW DELHI, THURSDAY, APRIL 1, 2021/CHAITRA 11, 1943  

सी.जी.-डी.एल.-अ.-01042021-226335
CG-DL-E-01042021-226335
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सारणी-1 

क्र.सं. प्रवगा ऄवजस्ट्थजत/स्ट्थान ऄनुपालन के जलए समय सीमाएं 

 

   जनवृत्त नहीं होने 

वाली आकाइयां 

जनवृत्त होने वाली 

आकाइयां 

(1) (2) (3) (4) (5) 

1 प्रवगा क 10 लाख से ऄजधक जनसंखया वाल े

राष्ट्रीय राजधानी क्षेत्र या िहरों की 

10 दकलोमीटर की पररजध के  

भीतर 1    

31 ददसम्बर, 2022 

तक 

31 ददसम्बर, 2022 

तक 

2 प्रवगा ख गंभीर रूप से प्रदजूर्त क्षेत्रों या गैर 

प्राजप्त िहरों की 10 दकलोमीटर की 

पररजध के भीतर 2 

31 ददसम्बर, 2023 

तक 

31 ददसम्बर, 2025 

तक 

3 प्रवगा ग प्रवगा क और ख में सजम्मजलत से 

जभन्न 

31 ददसम्बर, 2024 

तक 

31 ददसम्बर, 2025 

तक 
1 भारत की 2011 की जनगणना के ऄनुसार । 

2 सीपीसीबी द्वारा यथापररभाजर्त । 

(ii)   सारणी-1 के स्ट्तंभ (5) में यथाजवजनर्ददष्ट तारीख के पूवा जनवृत्त होने के जलए घोजर्त तापीय जवदु्यत संयत्र 

से, ईस जस्ट्थजत में जहां ऐसे संयंत्र ईनके जनवृत्त होने के अधार पर छूट के जलए सीपीसीबी और सीइए को एक प्रजतज्ञान 

प्रस्ट्तुत करत ेहैं, जवजनर्ददष्ट मानदडंों को पणूा करने की ऄपेक्षा नहीं की जाएगी: 

 परन्द्त ुऐसे संयत्रों से, ईस जस्ट्थजत में जहां ईनका प्रचालन प्रजतज्ञान में यथाजवजनर्ददष्ट तारीख से अगे जारी 

रहता ह,ै जजनत जवदु्यत के प्रजत यूजनट पर 0.20 रुपए की दर से पयाावरण प्रजतकर ईद्ग्रहीत दकया जाएगा; 

(iii)  जनवृत्त नहीं होने वाले तापीय जवदु्यत संयंत्र से, सारणी-1 के स्ट्तभं (4) में यथाजवजनर्ददष्ट तारीख के पश्चात,् 

सारणी-2 में जवजनर्ददष्ट दरों के ऄनुसार पयाावरण प्रजतकर ईद्ग्रहीत दकया जाएगा, ऄथाात् :- 

सारणी-2 

समय-सीमा से अग ेगैर 

ऄनुपालन प्रचालन 

पयाावरणीय प्रजतकर (रुपए प्रजत यूजनट जजनत जवदु्यत)  

 प्रवगा क प्रवगा ख प्रवगा ग 

0-180 ददवस 0.10 0.07 0.05 

181-365 ददवस 0.15 0.10 0.075 

366 ददवस और ऄजधक  0.20 0.15 0.10” 

[फा.सं. क्यू-15017/40/2007-सीपीडब्ल्यू] 

नरेि पाल गंगवार, संयुि सजचव 

रटप्पणः  मूल जनयम, भारत के राजपत्र, ऄसाधारण, भाग II, खंड 3, ईपखंड (i) में ऄजधसूचना संखया का.अ. 844(ऄ), 

तारीख 19 नवम्बर, 1986 द्वारा प्रकाजित दकए गए थ े और ईनका ऄंजतम संिोधन ऄजधसूचना संखया 

सा.का.जन. 662(ऄ), तारीख 19 ऄिूबर, 2020 द्वारा दकया गया ।  

  

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 31st  March, 2021 

G.S.R. 243(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) 

Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely:— 
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1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2021. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Environment (Protection) Rules, 1986, in Schedule – I, in serial number 25 for letters, brackets and 

words ―*TPPs (units) shall meet the limits within two years from date of publication of this notification‖, the 

following shall be substituted, namely: - 

―* (i) A task force shall be constituted by Central Pollution Control Board (CPCB) comprising of 

representative from Ministry of Environment and Forest and Climate Change, Ministry of Power, Central Electricity 

Authority (CEA) and CPCB to categorise thermal power plants in three categories as specified in the Table-I on the 

basis of their location to comply with the emission norms within the time limit as specified in column (4) of the Table-

I, namely: - 

Table-I 

Sl. No. Category Location/area Timelines for compliance 

Non retiring units Retiring units 

(1) (2) (3) (4) (5) 

1 Category A Within 10 km radius of National 

Capital Region  or cities having 

million plus population
1
. 

Upto 31
st
 December 

2022 

Upto 31
st
 

December 2022 

2 Category B Within 10 km radius of 

Critically Polluted Areas
2
 or 

Non-attainment cities
2
 

Upto 31
st
 December 

2023 

Upto 31
st
 

December 2025 

3 Category C Other than those included in 

category A and B 

Upto 31
st
 December 

2024 

Upto 31
st
 

December 2025 

1
 As per 2011 census of India. 

2
 As defined by CPCB.  

(ii)  the thermal power plant declared to retire before the date as specified in column (5) of Table-I shall not be 

required to meet the specified norms in case such plants submit an undertaking to CPCB and CEA for exemption on 

ground of retirement of such plant: 

Provided that such plants shall be levied environment compensation at the rate of rupees 0.20 per unit electricity 

generated in case their operation is continued beyond the date as specified in the Undertaking; 

(iii)  there shall be levied environment compensation on the non-retiring thermal power plant, after the date as 

specified in column (4) of Table-I, as  per the rates specified in the Table-II, namely:- 

Table-II 

Non-Compliant operation beyond 

the Timeline 

Environmental Compensation (Rs. per unit electricity generated) 

Category A  Category B Category C 

0-180 days 0.10 0.07 0.05 

 181-365 days 0.15 0.10 0.075 

366 days and beyond 0.20 0.15 0.10. ‖ 

[F. No. Q-15017/40/2007-CPW] 

NARESH PAL GANGAWAR, Jt. Secy. 

 

Note:  The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) 

vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 662(E), 

dated the 19th October, 2020. 
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पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 5 जसतम् बर, 2022 

Lkk-dk-fu- 682(अ).—केन्द्रीर् सरकार, पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 3, धारा 

6 और धारा 25 द्वारा प्रित्त िजिर्ों का प्रर्ोग करते हुए, पर्ाावरण (संरक्षण) जनर्म, 1986 का और संिोधन करन ेके जलए 

जनम्नजलजखत जनर्म बनाती ह,ै अर्ाात ्:- 

1. (1) इन जनर्मों का संजक्षप्त नाम पर्ाावरण (संरक्षण) िसूरा संिोधन जनर्म, 2022 ह ै।  

(2) रे् रािपत्र में उनके प्रकािन की तारीख को प्रवृत्त होंग े।  

2. पर्ाावरण (संरक्षण) जनर्म, 1986 की अनुसूची 1 के क्रम सं. 25 में, “*(i) सारणी 1” के स्ट्र्ान पर जनम्नजलजखत 

रखा िाएगा, अर्ाात् :--  

सारणी-1 

क्रम 

स.ं  

प्रवगा  अवस्ट्र्ान/क्षते्र  अनपुालन के जलए समर्-सीमा  

(जनवतृ्त न होन ेवाली इकाईर्ा)ं 

अनपुालन स ेछूट के जलए इकाईर्ों 

को जनवृत्त करन ेकी अजंतम तारीख 

SO2 उत्सिान 

स े जभन्न 

पैरामीटर  

SO2 उत्सिान SO2 उत्सिान 

स े जभन्न 

पैरामीटर 

SO2 उत्सिान 

(1)  (2)  (3)  (4)  (5)  (6) (7)  

1.  प्रवगा क  राष्ट्रीर् रािधानी क्षेत्र र्ा 10 लाख से 31 दिसंबर, 31 दिसंबर, 31 दिसंबर,  

स.ं  603] नई दिल्ली, सोमवार, जसतम् बर 5, 2022/भार 14, 1944  

No. 603] NEW DELHI,  MONDAY, SEPTEMBER 5, 2022/BHADRA 14, 1944  

सी.जी.-डी.एल.-अ.-05092022-238614
CG-DL-E-05092022-238614

सी.जी.-डी.एल.-अ.-05092022-238614
CG-DL-E-05092022-238614
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अजधक िनसंख् र्ा वाले िहरों1 की िस 

दकलोमीटर की पररजध के भीतर । 
2022 तक  2024 तक  2022 तक   

31 दिसंबर, 

2027 तक 
2.  प्रवगा ख गंभीर रूप से प्रिजूित क्षेत्रों1 की र्ा 

गैर-प्राजप्त िहरों2 की िस दकलोमीटर 

के अधाव्यास के भीतर  

31 दिसंबर, 

2023 तक 

31 दिसंबर, 

2025 तक  

31 दिसंबर, 

2025 तक  

3.  प्रवगा ग प्रवगा क और ख में सजम्मजलत से जभन्न  31 दिसंबर, 

2024 तक 

31 दिसंबर, 

2026 तक  

31 दिसंबर, 

2025 तक  

 

1 भारत की  2011 की िनगणना के अनुसार  

2 केन्द् रीर् प्रििूण जनर्ंत्रण बोडा द्वारा र्र्ा-पररभाजित ।  

3. “*(ii)” के स्ट्र्ान पर जनम्नजलजखत रखा िाएगा, अर्ाात् :--  

‘(ii)(क) सारणी 1 के स्ट्तंभ (6) में र्र्ा-जवजनर्िाष्ट तारीख से पवूा जनवृत्त होने के जलए घोजित तापीर् जवदु्यत संर्ंत्र 

से, ऐसे संर्ंत्रों द्वारा कें रीर् प्रििूण जनर्ंत्रण बोडा और कें रीर् जवदु्यत प्राजधकरण को ऐसे संर्ंत्र द्वारा जनवृत्त होन ेके 

आधार पर छूट के जलए वचनबंध प्रस्ट्तुत करने की ििा में SO2 उत्सिान से जभन्न पैरामीटर के जलए जवजनर्िाष्ट 

मानकों को पूरा करने की अपेक्षा नहीं होगी:  

परंत ुऐसे संर्ंत्रों पर सारणी 1 के स्ट्तंभ (4) में र्र्ा-जवजनर्िाष्ट तारीख से उनके द्वारा वचनबंध में र्र्ा-जवजनर्िाष्ट 

तारीख से आग ेिारी रहता ह,ै उनके प्रचालन की ििा में िजनत जवदु्यत की प्रजत इकाई पर 0.40 रुपए की िर से 

पर्ाावरण प्रजतकर उिग्रजहत दकर्ा िाएगा;  

(ii)(ख) सारणी 1 के स्ट्तंभ (7) में र्र्ा-जवजनर्िाष्ट तारीख से पवूा जनवृत््त होन ेके जलए घोजित तापीर् जवदु्यत संर्ंत्र 

से, ऐसे संर्ंत्रों द्वारा कें रीर् प्रििूण जनर्ंत्रण बोडा और कें रीर् जवदु्यत प्राजधकरण को ऐसे संर्ंत्र द्वारा जनवृत्त होन ेके 

आधार पर छूट के जलए वचनबंध प्रस्ट्ततु करने की ििा में SO2 उत्सिानों से जभन्न जवजनर्िाष्ट मानकों को पूरा करन े

की अपेक्षा नहीं होगी:  

परंत ुऐसे संर्ंत्रों पर सारणी 1 के स्ट्तंभ (5) में र्र्ा-जवजनर्िाष्ट तारीख से उनके द्वारा वचनबंध में र्र्ा जवजनर्िाष्ट 

तारीख से आग ेिारी रहता ह,ै उनके प्रचालन की ििा में िजनत जवदु्यत की प्रजत इकाई पर 0.40 रुपए की िर से 

पर्ाावरण प्रजतकर उिग्रजहत दकर्ा िाएगा;’ 

4. “*(iii)” के स्ट्र्ान पर जनम्नजलजखत रखा िाएगा, अर्ाात्:--  

“(iii) सारणी 1 के स्ट्तंभ (4) और स्ट्तंभ (5) में र्र्ा-जवजनर्िाष्ट तारीख के पश्चात् जनवृत्त न होन ेवाले तापीर् जवदु्यत 

संर्ंत्रों पर सारणी-2 में जवजनर्िाष्ट िरों के अनुसार, पर्ाावरण प्रजतकर उिग्रजहत दकर्ा िाएगा, अर्ाात:्--  

सारणी-2  

समर्-सीमा से आग ेअननुपालन प्रचालन  पर्ाावरण प्रजतकर (प्रजत इकाई िजनत जवदु्यत)  

0-180 दिन  0.20 

181-365 दिन  0.30 

366 दिन और उससे आग े 0.40” 

[फा. सं. क्रू्-15017/40/2007-सीपीडब्लल्र्]ू 

नरेि पाल गगंवार, अपर सजचव 
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[भाग II—खण् ड 3(i)] भारत का रािपत्र : असाधारण 3 

रटप्पण : मूल जनर्म, भारत के रािपत्र, असाधारण, भाग II, खंड 3, उपखंड (i) में संख्र्ांक का.आ. 844(अ), तारीख 19 नवंबर, 

1986 द्वारा प्रकाजित दकए गए र्े और उनका अंजतम संिोधन अजधसूचना संख्र्ांक सा.का.जन. 143(अ), तारीख 22 

फरवरी, 2022 द्वारा दकर्ा गर्ा । 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 5th September, 2022 

G.S.R. 682(E).—In exercise of the powers conferred by sections 3, 6 and 25 of the Environment (Protection) Act, 

1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely:— 

1. (1) These rules may be called the Environment (Protection) Second Amendment Rules, 2022. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Environment (Protection) Rules, 1986, in Schedule – I, in serial number 25 for “* (i) Table 1” the following 

shall be substituted, namely: - 

Table-I 

Sl. 

No. 
Category Location/area Timelines for compliance 

(Non-retiring units) 
  

Last date for retirement of 

units for exemption from 

compliance 
parameters 

other than SO2 

emissions 

SO2 emissions parameters 

other than SO2 

emissions 

SO2 emissions 

(1) (2) (3) (4) (5) (6) (7) 
1 Category 

A 
With 10 km radius of 

National Capital Region  or 

cities having million plus 

population
1
. 

Up to 31
st
 

December 2022 
Up to 31

st
 

December 

2024 

Up to 31
st
 

December 2022 

Up to 31
st
 

December 

2027 

2 Category 

B 
With 10 km radius of 

Critically Polluted Areas
2
 or 

Non-attainment cities
2 

Up to 31
st
 

December 2023 
Up to 31

st
 

December 

2025 

Up to 31
st
 

December 2025 

3 Category 

C 
Other than those included in 

category A and B 
Up to 31

st
 

December 2024 
Up to 31

st
 

December 

2026 

Up to 31
st
 

December 2025 

1 As per 2011 census of India. 

2 as defined by CPCB.  

3.  For “* (ii)” the following shall be substituted, namely: -  

‘(ii) (a) The thermal power plant declared to retire before the date as specified in column (6) of Table-I shall not be 

required to meet the specified norms for parameters other than SO2 emissions in case such plants submit an 

undertaking to CPCB and CEA for exemption on ground of retirement of such plant: 

Provided that such plants shall be levied environment compensation from the dates as specified in column (4) of table 

–I, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as 

specified in the undertaking;  

(ii) (b) The thermal power plant declared to retire before the date as specified in column (7) of Table-I shall not be 

required to meet the specified norms for SO2 emissions in case such plants submit an undertaking to CPCB and CEA 

for exemption on ground of retirement of such plant: 

Provided that such plants shall be levied environment compensation from the dates as specified in column (5) of table 

–I, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond the date as 

specified in the undertaking;’  
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 4. For “* (iii)” the following shall be substituted, namely: -  

 “(iii) there shall be levied environment compensation on the non-retiring thermal power plants, after the date as 

specified in column (4) and (5) of Table-I, as per the rates specified in the Table-II, namely: - 

Table-II 

Non-Compliant operation beyond the Timeline Environmental Compensation (Rs. per unit electricity 

generated) 

0-180 days 0.20 

181-365 days 0.30 

366 days and beyond 0.40” 

 

[F. No. Q-15017/40/2007-CPW]  

NARESH PAL GANGWAR, Addl. Secy. 

Note :  The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) 

vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide notification G.S.R. 143(E), 

dated the 22nd February, 2022. 
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8462 GI/2024 (1) 

रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

 

 

 

xxxGIDHxxx 
xxxGIDExxx 

असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (i)   

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 30 दिसम् बर, 2024 

           सा.का.जन. 787(अ). ---- पर्ाावरण (सरंक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 3, 6 और 

25 के द्वारा प्रित्त िजिर्ों का प्रर्ोग करते हुए, कें द्रीर् सरकार एतद्द्वारा पर्ाावरण (संरक्षण) जनर्म, 1986 में 

आगे और संिोधन करन ेके जलए जनम्नजलजखत जनर्म बनाती है, अर्ाात् :- 

1.  (1)  इन जनर्मों को पर्ाावरण (सरंक्षण) तीसरा संिोधन जनर्म, 2024 कहा िाएगा। 

(2)  र्े रािपत्र में उनके प्रकािन की तारीख से प्रवृत् त होंगे। 

2.  पर्ाावरण (संरक्षण) जनर्म, 1986 में, अनुसचूी-। में क्रम संख्र्ा 25 में " ताजलका 1 " में, -  

(i) क्रम संख् र्ा 1 के सामने, कॉलम (5) की प्रजवजिर्ों में, ‘’31 दिसंबर, 2024 तक’’ िब् िों और आंकडों के स्ट् र्ान 

पर ‘’31 दिसंबर, 2027 तक’’ िब् ि और आंकडे प्रजतस्ट् र्ाजपत दकए िाएंगे;  

(ii) क्रम संख् र्ा 2 के सामन,े कॉलम (5) की प्रजवजिर्ों में, ‘’31 दिसंबर, 2025 तक’’ िब् िों और आंकडों के स्ट् र्ान 

पर ‘’31 दिसंबर, 2028 तक’’ िब् ि और आंकडे प्रजतस्ट् र्ाजपत दकए िाएंगे;  

स.ं   725] नई दिल्ली, सोमवार , दिसम् बर 30, 2024/ पौष 9, 1946  

No. 725] NEW DELHI, MONDAY, DECEMBER 30, 2024/PAUSHA 9, 1946  

सी.जी.-डी.एल.-अ.-31122024-259752
CG-DL-E-31122024-259752
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(iii) क्रम संख् र्ा 3 के सामने, कॉलम (5) की प्रजवजिर्ों में, ‘’31 दिसंबर, 2026 तक’’ िब् िों और आंकडों के स्ट् र्ान 

पर ‘’31 दिसंबर, 2029 तक’’ िब् ि और आंकडे प्रजतस्ट् र्ाजपत दकए िाएंगे;  

(iv) कॉलम (7) की प्रजवजिर्ों में, ‘’31 दिसंबर, 2027 तक’’ िब् िों और आंकडों के स्ट् र्ान पर ‘’31 दिसंबर, 2030 

तक’’ िब् ि और आंकडे प्रजतस्ट् र्ाजपत दकए िाएंगे;  

 

[फा सं. क्र्ू-15017/40/2007-सीपीडब्ल्र्ू] 

वेि प्रकाि जमश्रा, संर्ुि सजचव 

 

 

रिप् पणी : मूल जनर्म भारत के रािपत्र, असाधारण, भाग II, खंड 3, उप-खंड (i) में का.आ. संख्र्ा 844(अ), 

तारीख 19 नवंबर, 1986 द्वारा प्रकाजित दकए गए र्े और इन् हें अंजतम बार अजधसूचना सं. का.आ. 3864(अ), 

तारीख 09 जसतंबर, 2024 द्वारा संिोजधत दकर्ा गर्ा र्ा। 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 
NOTIFICATION 

New Delhi, the 30th December, 2024 
 

                  G.S.R. 787(E).— In exercise of the powers conferred by sections 3, 6 and 25 of the 

Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following 

rules further to amend the Environment (Protection) Rules, 1986, namely:— 
1. (1) These rules may be called the Environment (Protection) Third Amendment Rules, 2024. 
     (2) They shall come into force on the date of their publication in the Official Gazette. 
2. In the Environment (Protection) Rules, 1986, in Schedule – I, in serial number 25, in Table 1”,– 

   (i) against serial number 1, in the entries under column (5), for the words and figures “Up to 31st 

December, 2024” the words and figures “Up to 31st December, 2027.”, shall be substituted; 

(ii) against serial number 2, in the entries under column (5), for the words and figures “Up to 31st 

December, 2025” the words and figures “Up to 31st December, 2028.”, shall be substituted; 

(iii) against serial number 3, in the entries under column (5), for the words and figures “Up to 31st 

December, 2026” the words and figures “Up to 31st December, 2029.”, shall be substituted; 

(iv) in the entries under column (7), for the words and figures “Up to 31st December, 2027” the words and 

figures “Up to 31st December, 2030.”, shall be substituted. 

 

 [F. No. Q-15017/40/2007-CPW]  
VED PRAKASH MISHRA, Jt. Secy. 

 

Note.— The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-

section (i),vide number S.O. 844(E), dated the 19th November, 1986 and last amended vide notification 

S.O. 3864(E), dated the 9th September, 2024. 

 

 

 

 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054.  
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4624  GI/2025 (1) 

रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

 

 

 

xxxGIDHxxx 
xxxGIDExxx 

असाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (i)   

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 
 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना 

नई दिल्ली, 11 िुलाई, 2025 

 सा.का.जन. 465(अ).— िबदक ििे में कोर्ला और जलग्नाइट आधाररत ताप जवदु्यत संर्ंत्रों के जलए सल्फर 

डाइऑक्साइड उत्सिान मानक केन्द्र सरकार अजधसूचना सं. का.आ. 3305(अ) दिनांक 7 दिसंबर 2015 के तहत प्रकाजित 

दकए गए थ,े जिनमें कुछ समर्-सीमाए ंभी जनधााररत की गई थीं, जिन्द्हें बाि में समर्-समर् पर संिोजधत दकर्ा गर्ा था; 

और  िबदक प्रौद्योजगकी प्रिाताओं की सीजमत उपलब्धता, इसकी तकनीकी-आर्थाक व्यवहार्ाता, आपूर्ता श्रंखला पर 

कोजवड-19 महामारी के नकारात्मक प्रभाव, अजधक मांग और कम आपूर्ता के कारण मलू्र् वरजि, पररवेिी वार् ुमें सल्फर 

डाइऑक्साइड की कम सांरता और जबिली की कीमतों में वरजि के कारण उपभोक्ता पर भारी बोझ आदि के कारण इन उत्सिान 

मानकों की समर्-सीमा में छूट र्ा ढील के संबंध में कई अभ्र्ावेिन प्राप्त हुए थ ेऔर इस संबंध में जवदु्यत मंत्रालर् की स्ट्पष्ट 

जसफाररि प्राप्त हुई थी;  

और िबदक अनुसंधान संस्ट्थानों द्वारा इन मानकों के पीछे की प्रभाविीलता और औजचत्र् तथा के्षत्र के समग्र पररवेिी 

वार् ुप्रिषूण में इसकी भूजमका के संबंध में कई अध्र्र्न दकए गए थ;े 

और इन उत्सिान मानकों और इसकी समर्-सीमा के संबंध में उद्योग, जवदु्यत मंत्रालर्, कें रीर् प्रिषूण जनर्ंत्रण बोडा, 

वैज्ञाजनक संस्ट्थानों और अन्द्र् जहतधारकों के साथ कई जहतधारक परामिा दकए गए थे; 

स.ं   422] नई दिल्ली, िुक्रवार, िुलाई 11, 2025/आषाढ़ 20, 1947  

No. 422] NEW DELHI, FRIDAY, JULY 11, 2025/ASHADHA 20, 1947  

सी.जी.-डी.एल.-अ.-11072025-264545
CG-DL-E-11072025-264545
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और िबदक केन्द् रीर् प्रिषूण जनर्तं्रण बोडा में इस मदु्दे की समग्र िांच करने, उपलब्ध अध्र्र्न ररपोटों, अन्द्र् प्रासंजगक 

सामजग्रर्ों और अन्द्र् संबंजधत कारकों का आकलन करन ेऔर इन मानकों और इसकी समर्-सीमा की प्रर्ोज्र्ता पर जसफाररि 

करने के जलए एक सजमजत का गठन दकर्ा गर्ा था और िबदक केन्द् रीर् प्रिषूण जनर्ंत्रण बोडा ने जवस्ट्तरत जवश्लेषण के बाि, ििे 

के अजधकांि क्षेत्रों में सल्फर डाइऑक्साइड के राष्ट्रीर् पररवेिी वार् ुगुणवत्ता मानकों; िल, सहार्क जबिली और चूना पत्थर 

की अजतररक्त खपत से बचने के जलए संसाधन संरक्षण; जनर्ोजित दकए िाने वाले जनर्ंत्रण उपार्ों के लाग ूहोने के कारण 

वातावरण में काबान फुटप्प्रंट र्ा काबान डाइआक् साइड उत्सिान में वरजि, और इन जनर्ंत्रण उपार्ों के जलए अपेजक्षत चूना पत्थर 

का खनन और पररवहन; सभी कोर्ला र्ा जलग्नाइट आधाररत ताप जवदु्यत संर्ंत्र में ऐसे जनर्ंत्रण उपार्ों के कार्ाान्द्वर्न की 

तकनीकी-आर्थाक व्यवहार्ाता; और घनी आबािी वाले क्षेत्रों और अन्द्र् वार् ुप्रिषूण संवेिनिील क्षेत्रों में वार् ुप्रिषूण के 

जनर्ंत्रण और उन्द्मूलन के जलए एहजतर्ाती जसिांत को लागू करने के संबंध में अपने अध्र्र्न के आधार अपनी जसफाररि 

प्रस्ट्तुत की ह;ै  

अब, इसजलए पर्ाावरण (संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 6 और 25 द्वारा प्रित्त िजक्तर्ों का 

प्रर्ोग करते हुए केन्द्र सरकार पर्ाावरण (संरक्षण) जनर्म, 1986 को और संिोजधत करने के जलए जनम्नजलजखत जनर्म बनाती 

ह,ै नामत: - 

1. (1) इन जनर्मों का संजक्षप्त नाम पर्ाावरण (संरक्षण) चतथुा संिोधन जनर्म, 2025 ह।ै  

      (2) रे् सरकारी रािपत्र में प्रकािन की तारीख से प्रवरत् त होंगे। 

2. पर्ाावरण (संरक्षण) जनर्म, 1986 के अनुसूची-I में क्रम संख्र्ा 25 में, “* (i) से िरुू होने वाली प्रजवजष्टर्ों के जलए कें रीर् 

प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) द्वारा एक टास्ट्क फोसा का गठन दकर्ा िाएगा” और “** से समाप् त होने वाली सभी टीपीपी 

(इकाइर्ां) िाजमल हैं जिन्द्हें पर्ाावरणीर् मंिूरी िी गई ह ैऔर जनमााणाधीन हैं” के स्ट्थान पर जनम्नजलजखत को प्रजतस्ट्थाजपत 

दकर्ा िाएगा, अथाात:-   

 

“(क) कें रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा एक टास्ट्क फोसा का गठन दकर्ा िाएगा जिसमें पर्ाावरण, वन और िलवार् ुपररवतान 

मंत्रालर्, जवदु्यत मंत्रालर्, कें रीर् जवदु्यत प्राजधकरण और कें रीर् प्रिषूण जनर्ंत्रण बोडा के प्रजतजनजध िाजमल होंग,े िो उत्सिान 

मानकों के अनुपालन के जलए उक् त ताजलका के कॉलम (3) में जनर्िाष् ट उनकी अवजस्ट्थजत के आधार पर नीचे िी गई  

ताजलका-I के कॉलम (2) में जनर्िाष्ट तीन ताप जवदु्यत संर्ंत्रों की  श्ेणी में वगीकर त करेगा : - 

ताजलका I 

क्र.स.ं वगा अवजस्ट्थजत/क्षते्र 

(1) (2) (3) 

1 श्ेणी क राष्ट्रीर् रािधानी के्षत्र के 10 दकलोमीटर के िार्रे में र्ा जमजलर्न से अजधक 

आबािी वाले िहरों में1 । 

2 श्ेणी ख गंभीर रूप से प्रिजूषत क्षेत्रों 2 अथवा अनपुालन न करने वाल ेक्षते्र2 के 10 दकमी 

के िार्रे के भीतर 

3 श्ेणी ग श्ेणी क और ख में िाजमल संर्तं्रों के अलावा 

1भारत की 2011 की िनगणना के अनुसार। 

2िैसा दक केन्द् रीर् प्रिषूण जनर्ंत्रण बोडा द्वारा पररभाजषत दकर्ा गर्ा ह।ै   

 

(ख) (i) सल्फर डाइऑक्साइड उत्सिान के अलावा अन्द्र् मापिंडों के जलए उत्सिान मानकों की प्रर्ोज्र्ता    समर्-सीमा 

जनम्नानुसार होगी: 
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ताजलका-II 

क्र.स.ं वगा अनपुालन के जलए समर्सीमा 

(बिं न की िान ेवाली इकाइर्ााँ) 

  

अनपुालन स ेछूट के जलए इकाइर्ों को बिं 

करन ेकी अजंतम जतजथ 

(1) (2) (3) (4) 

1 श्ेणी क 31 दिसंबर 2022 तक 31 दिसंबर 2022 तक 

2 श्ेणी ख 31 दिसंबर 2023 तक 31 दिसंबर 2025 तक 

3 श्ेणी ग 31 दिसंबर 2024 तक 31 दिसंबर 2025 तक 

 

(ii)  ताजलका-II के कालम (4) में जनर्िाष्ट जतजथ से पहल ेबंि घोजषत दकए गए ताप जवदु्यत संर्ंत्र को सल्फर 

डाइऑक्साइड उत्सिान के अलावा अन्द्र् मापिंडों के जलए जनर्िाष्ट मानकों को पूरा करना अपजेक्षत नहीं 

होगा, र्दि ऐसे संर्ंत्र बंि होने के आधार पर छूट के जलए केन्द् रीर् प्रिषूण जनर्ंत्रण बोडा और केन्द् रीर् जवदु्यत 

प्राजधकरण को एक वचनबिता प्रस्ट्तुत करत ेहैं: 

 

बिते दक ऐसे संर्ंत्रों का संचालन वचनबिता में जनर्िाष्ट तारीख से आग ेिारी रहता ह ैतथा र्दि थमाल 

पावर प्लांट/र्ूजनट जनर्िाष्ट मानकों को परूा नहीं करता ह,ै तो उनस ेताजलका-II के स्ट्तंभ (4) में जनर्िाष्ट 

तारीखों से पर्ाावरण क्षजतपूर्ता वसूल की िाएगी;  

(ग)  ताप जवदु्यत संर्ंत्रों में सल्फर डाइऑक्साइड  के जलए उत्सिान मानकों की प्रर्ोज्र्ता जनम् नानसुार होगी:  

(i)  31 दिसंबर 2030 से पहल ेबंि होन ेकी घोषणा करन ेवाल ेताप जवदु्यत संर्ंत्रों द्वारा सल्फर डाइऑक्साइड  

उत्सिान के जलए जनर्िाष्ट मानकों को पूरा करना अपेजक्षत नहीं होगा, र्दि ऐसे संर्ंत्र बंि होन ेके आधार पर छूट 

के जलए केन्द् रीर् प्रिषूण जनर्ंत्रण बोडा और केन्द् रीर् जवदु्यत प्राजधकरण को वचनबिता प्रस्ट्तुत करते हैं: 

बिते दक इन संर्ंत्रों पर 31 दिसंबर 2030 से उत्पादित जवदु्यत पर 0.40 रुपर् ेप्रजत र्ूजनट की िर से 

पर्ाावरण क्षजतपूर्ता लगाई िाएगी, र्दि उनका प्रचालन जनर्िाष्ट मानकों को पूरा दकए जबना उपक्रम में 

जनर्िाष्ट जतजथ के बाि भी िारी रहता ह;ै 

(ii)  मौिूिा श्ेणी 'क' के ताप जवदु्यत संर्ंत्र 31 दिसम् बर, 2027 तक सल्फर डाइऑक्साइड  उत्सिान मानकों का 

अनुपालन करेंगे। चाल ूहोने वाल ेश्ेणी 'क' ताप जवदु्यत संर्ंत्रों को भी 31 दिसम् बर, 2027 से पहल ेइन मानकों 

का अनुपालन करना होगा। और 31 दिसम् बर, 2027 के बाि चालू होने वाले श्णेी 'क' के अन्द्र् संर्ंत्र इन 

मानकों का अनुपालन सुजनजित करन ेके बाि ही प्रचालन करेंग;े 

(iii)  वतामान अथवा िरुू दकए िाने वाले श्ेणी ‘ख’ के सभी संर्ंत्रों/एककों के जलए सल्फर डाइऑक्साइड  उत्सिान 

मानकों की प्रर्ोज्र्ता, कें र सरकार द्वारा पर्ाावरण प्रभाव आकलन अजधसूचना 2006 के तहत गरठत थमाल 

पावर पररर्ोिनाओं के प्रभारी जविेषज्ञ मूल्र्ांकन सजमजत की जसफाररिों के आधार पर जनम्नजलजखत प्रदक्रर्ा 

के अनुसार उपर्ुक्त वैज्ञाजनक अध्र्र्नों के आधार पर मामले िर मामल ेके अनुसार तर् की िाएगी: 

(क)  र्दि पर्ाावरणीर् स्ट् वीकर जत पहल ेही िी िा चुकी ह,ै तो ऐसे संर्तं्र र्ा एककों सल्फर डाइऑक्साइड  मानकों की 

प्रर्ोज्र्ता की समीक्षा का जवकल्प चुन सकते हैं, बिते दक संबंजधत पररर्ोिना प्रस्ट्तावक इस अजधसूचना के 

िारी होने की जतजथ से छह महीने के भीतर पररवेि पोटाल पर इस समीक्षा के जलए आवेिन करें। र्दि सल्फर 

डाइऑक्साइड  मानकों को लाग ूमाना िाता ह,ै तो वे 31 दिसम् बर, 2028 से प्रभावी होंगे। अन्द्र् सभी मामलों 

में, ताप जवदु्यत संर्ंत्र को अजधसूचना संख्र्ा सा.का.जन. 742 (अ) 30 अगस्ट् त, 1990 द्वारा अजधसूजचत स्ट्टैक 

ऊाँ चाई मानिडंों का 31 दिसम् बर, 2028 तक अनुपालन करना होगा; 
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(ख)  र्दि िरुू दकए िान ेवाल ेसंर्ंत्रों को पर्ाावरण स्ट् वीकर जत नहीं िी गई ह,ै तो सल्फर डाइऑक्साइड  मानकों की 

प्रर्ोज्र्ता और उनके लागू होन ेकी जतजथ र्ा अन्द्र्था, समर्-समर् पर संिोजधत, िैसा दक पर्ाावरण प्रभाव 

आकलन अजधसूचना 2006 में जनधााररत प्रदक्रर्ा के अनुसार, ऐसी प्रत्र्ेक पररर्ोिना को िी गई पर्ाावरणीर् 

मंजूरी में जनर्िाष्ट अनुसार होगी और जिन मामलों में सल्फर डाइऑक्साइड  मानक लाग ूनहीं दकए गए हैं, वहााँ 

ताप जवदु्यत संर्ंत्रों को अजधसूचना संख्र्ा सा.का.जन. 742 (अ) 30 अगस्ट् त, 1990 द्वारा अजधसूजचत स्ट्टैक 

ऊाँ चाई मानिडंों का पालन करना होगा;  

 

(ग)  सल्फर डाइऑक्साइड  उत्सिान के जलए रे् मानक उन सभी संर्ंत्रों/इकाइर्ों के संबंध में 31 दिसम् बर, 2028 

से लाग ूहोंग,े जिन्द्होंन ेउपरोक्त पैरा (i) में जनर्िाष्ट समर् सीमा के भीतर समीक्षा का जवकल्प नहीं चुना ह;ै  

 

(iv)  सल्फर डाइऑक्साइड उत्सिान मानक श्णेी ग के सभी ताप जवदु्यत संर्ंत्रों पर लाग ूनहीं होंग,े बित े

दक अजधसूचना संख्र्ा सा.का.जन. 742 (अ) 30 अगस्ट् त, 1990 द्वारा अजधसूजचत स्ट्टैक ऊाँ चाई मानिंडों 

का अनुपालन सुजनजित दकर्ा गर्ा हो। श्ेणी ग के मौिूि ताप जवदु्यत संर्ंत्रों द्वारा स्ट्टैक ऊाँ चाई 

मानिंडों का अनुपालन सुजनजित करने की समर्-सीमा 31 दिसंबर, 2029 ह;ै  

(घ) केन्द्र सरकार केन्द्रीर् प्रिषूण जनर्ंत्रण बोडा (सीपीसीबी) की जसफाररिों पर, आििे द्वारा ताप जवदु्यत 

संर्ंत्रों को सल्फर डाइऑक्साइड  उत्सिान मानकों के अनुपालन से संबंजधत समर्-सीमा को बढ़ा िें। 

 

(ङ) ताजलका-II के कॉलम (4) में जनर्िाष्ट जतजथ और परैा (ख), (ग) और (घ) में जनर्िाष्ट जतजथ के बाि, बंि होन े

वाले और अनपुालन न करने वाले ताप जवदु्यत संर्ंत्रों पर ताजलका-III में जनर्िाष्ट िरों के अनसुार पर्ाावरण 

प्रजतपूर्ता लगाई िाएगी, अथाात:- 

 

ताजलका-III 

 

समर्-सीमा के बाि अनपुालन न करन ेवाल े

सरं्तं्रों का सचंालन 

पर्ाावरण क्षजतपरू्ता  

(प्रजत र्जूनट उत्पादित जबिली के जलए रु.) 

0-180 दिन 0.20 

181-365 दिन 0.30 

366 दिन और उससे आग े 0.40” 

 

[फा. सं. क्रू्-15017/40/2007- सीपीडब्ल्र्ू]  

नीलेि कुमार साह, संर्ुक् त सजचव  

 

नोट: मुख् र् जनर्मों को दिनांक 19 नवंबर, 1986 के आिेि संख् र्ा 844(ई) के द्वारा भारत का रािपत्र, असाधारण के भाग-II, 

खंड 3, उप-खंड (i) में प्रकाजित दकर्ा गर्ा और दिनांक 3 िुलाई, 2005 की अजधसूचना संख् र्ा िीएसआर-446(ई) के 

माध् र्म से संिोजधत दकर्ा गर्ा।  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 11th July, 2025 

 G.S.R. 465(E).— Whereas Sulphur dioxide emission standards were published by the Central Government 

vide SO 3305(E) dated the 7th December, 2015 for coal and lignite based thermal power plants in the country, also  

prescribing certain timelines, which were amended subsequently from time to time;  

And whereas many representations were received regarding exemption or relaxation in timelines of these 

emission standards due to limited availability of technology providers, its techno-economic feasibility,  negative impact 

of COVID19 pandemic on supply chain, price escalation due to high demand and low supplies,  low Sulphur dioxide 

concentration in ambient air and heavy burden on consumer due to increase in electricity prices etc., and explicit 

recommendation of the Ministry of Power was received in this regard; 

And whereas several studies were conducted by research institutions regarding effectiveness and rationale 

behind these standards and its role in overall ambient air pollution of the region; 

And whereas several stakeholder consultations were done with Industry, Ministry of Power, Central Pollution 

Control Board, scientific institutions and other stakeholders regarding these emission standards and its timeline.; 

And whereas a committee in the Central Pollution Control Board was constituted to examine the issue in totality, 

assess the available study reports, other relevant materials and other related factors and make a recommendation on 

applicability of these standards and its timeline; 

And whereas the Central Pollution Control Board, after detailed analysis, has submitted its recommendation 

based on its study on National Ambient Air Quality Standards of Sulphur dioxide across most of the regions of the 

country; resource conservation in terms of avoiding additional consumption of water, auxiliary power, and limestone; 

increase in carbon footprint or Carbon dioxide emission into the atmosphere due to operation of control measures being 

deployed, and mining and transportation of limestone required for these control measures; the techno-economic 

feasibility of implementation of such control measures in all coal or lignite based Thermal Power Plants; and also 

applying the precautionary principle for control and abatement of  air pollution in densely populated areas and other air 

pollution sensitive areas. 

Now therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) 

Act,1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely: - 

1. (1) These rules may be called the Environment (Protection) Fourth Amendment Rules, 2025. 

     (2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Environment (Protection) Rules, 1986, in Schedule - I, in serial number 25, for the entries beginning with “* 

(i) A task force shall be constituted by Central Pollution Control Board (CPCB)” and ending with “**Includes all the 

TPPs (units) which have been accorded environmental clearance and are under construction” the following shall be 

substituted, namely:- 

 

 

“ (a) A task force shall be constituted by Central Pollution Control Board comprising of representative from the Ministry 

of Environment, Forest and Climate Change, Ministry of Power, Central Electricity Authority and the Central Pollution 

Control Board to categorise the thermal power plants in three categories as specified in column (2) of the Table-I below, 

on the basis of their location specified in column (3) of the said table, to comply with the emission standards:- 
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 TABLE -I 

Sl. 

No. 

Category Location/area 

(1) (2) (3) 

1 Category A Within 10 km radius of National Capital Region  or cities having million 

plus population1. 

2 Category B Within 10 km radius of Critically Polluted Areas2 or Non-attainment 

cities2 

3 Category C Other than those included in category A and B 
 

            1   As per 2011 census of India. 

2 as defined by the Central Pollution Control Board.  

 

(b) (i) The timelines for applicability of emission standards for parameters other than Sulphur dioxide emissions shall 

be as follows:- 

 

TABLE-II 

Sl. 

No. 

Category Timelines for compliance 

(Non-retiring units) 

  

Last date for retirement of units for 

exemption from compliance 

(1) (2) (3) (4) 

1 Category A Upto 31st December 2022 Upto 31st December 2022 

2 Category B Upto 31st December 2023 Upto 31st December 2025 

3 Category C Upto 31st December 2024 Upto 31st December 2025 

 

(ii) the thermal power plant declared to retire before the date as specified in column (4) of Table-II shall 

not be required to meet the specified standards for parameters other than Sulphur dioxide emissions 

in case such plants submit an undertaking to Central Pollution Control Board and Central Electricity 

Authority for exemption on ground of retirement of such plant: 

Provided that such plants shall be levied environment compensation from the dates as 

specified in column (4) of Table –II, at the rate of rupees 0.40 per unit electricity generated in case 

their operation is continued beyond the date as specified in the undertaking in case the Thermal 

Power Plant or Unit do not meet the specified standards. 

(c) The Applicability of emission standards for Sulphur dioxide in thermal power plants shall be as follows:  

i. the thermal power plants declared to retire before 31st December, 2030 shall not be required to meet the 

specified standards for Sulphur dioxide emissions in case such plants submit an undertaking to Central 

Pollution Control Board and Central Electricity Authority for exemption on ground of retirement of such 

plant: 

Provided that such plants shall be levied environment compensation from the 31st December 

2030, at the rate of rupees 0.40 per unit electricity generated in case their operation is continued beyond 

the date as specified in the undertaking without meeting the specified standards; 

ii. the existing Category A thermal power plants shall comply with the Sulphur dioxide emission standards 

by 31st December, 2027 and the Category A thermal power plants under commissioning shall also comply 

with the standards before 31st December, 2027. Other category A plants to be commissioned after  

31st December, 2027 will operate only after ensuring compliance of these standards;  

iii. for all Category B Plants or Units, whether existing or upcoming, the applicability of Sulphur dioxide 

emission standards, shall be decided on a case to case basis by the Central Government based upon the 
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recommendations of the Expert Appraisal Committee in charge of Thermal Power Projects constituted 

under Environment Impact Assessment notification 2006 based on the appropriate scientific studies as 

per the following procedure:  

A. in case environmental clearance has already been granted, such plants or units may opt for review 

of the applicability of Sulphur dioxide standards provided that concerned project proponent 

applies for such review on the PARIVESH portal within six months of the date of issue of this 

notification, in case Sulphur dioxide standards are decided as applicable, the same shall be 

effective from 31st December, 2028 and in all other cases, the thermal power plant shall comply 

with the stack height criteria notified vide notification number GSR 742 (E) dated the  

30th August, 1990 by 31st December, 2028;  

 

B. in cases of upcoming plants where EC has not been granted, the applicability of Sulphur dioxide 

standards and the date of its coming into force or otherwise will be as specified in environmental 

clearance granted to each such projects following the procedure as laid down in Environment 

Impact Assessment notification 2006 as amended from time to time and in cases, where the 

Sulphur dioxide standards are not made applicable, the thermal power plants shall comply with 

the stack height criteria notified vide notification number GSR 742 (E) dated the 30th August, 

1990; 

 

C. these standards for Sulphur dioxide emissions shall be applicable with effect from the  

31st December, 2028 in respect of all those plants or units which have not opted for review within 

the given timeframe as specified in para (i) above;  

 

iv. the Sulphur dioxide emission standards shall not be applicable to all Category C thermal power plants 

subject to ensuring compliance of stack height criteria notified vide notification number GSR 742 (E), 

dated the 30th August, 1990 and  the time line for ensuring compliance by the existing Category C 

Thermal Power Plants of stack height criteria by the 31st December, 2029. 

(c) The Central Government may, on the recommendations of the Central Pollution Control Board, by an 

order grant extension of timelines to thermal power plants from compliance of Sulphur dioxide 

emission standards.  

 

(d) There shall be levied environment compensation on the non-retiring and non-compliant thermal power 

plants, after the date as specified in column (4) of Table-II and the date specified in paragraph (b), (c) & 

(d), as per the rates specified in Table-III. 

 

TABLE -III 

  Non-Compliant operation beyond the Timeline 
Environmental Compensation (Rs. per unit 

electricity generated) 

0-180 days 0.20 

181-365 days 0.30 

366 days and beyond 0.40”. 

 

[F. No. Q-15017/40/2007-CPW] 

NEELESH KUMAR SAH, Jt. Secy.  

 

Note:  The Principal rules were published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (i) 

vide number S.O.844(E), dated the 19th November, 1986 and last amended vide  notification number  

G.S.R 446(E) dated the 3rd July, 2025.  
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